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O.A. 742/93 	 Ot. of Decision : 10.2.94 

OR 0 ER 

. As per Honble Shri A.B. Corthi, Member (Admn.) 

The applicant states that he was  initially 

engaged as a Casual Worker in the Respondent Laboratory 

/ 	 in August 1984. He worked as such for some time and 

was paid from the public funds. In 1987 he started 

working with the Unit Run 060 Canteen of the respondent 

organisation. While working in the Unit Run 060 

Canteen, he was paid from the Canteen profits which 
Lw1 Mn'J-4 

were not public fund,sb _m under the status of 

regimental fund. 

2. 	In 1991 the respondents conducted a selection 

for regular appointment to the post of helper. The 

applicant along with another casual workar4was selected 

as can be seem from the respondents letter dt. 5.3.91. 

Thereafter he was given the appointment order also wide 

Daily Order Part I. dated 26 June 1991. The drder states 

that consequnt to regularisation, he was appointed as 

helper with affect from 13.12.1991 and was also allotted 

Token No. DLRL/899. Ewen though he was thus appointed, 

he was informed 'Lñ.deletter dt. 22 June 1993 that his 

tke appointment as Helper was not regular and that his 

case which was taken up with ss R&D F-lead fluarters, Delhi 

was turned down on the ground that at the time of 

regularisation, he was working as a Casual.Labour in the 

Unit Run 060 Canteen and that he was not p?id from 

public fund. Aggriejid by the same he halsçilfiled this 
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application praying for a direction to the respondents 

to set aside the impugned order dt. 22 June 1993 and to 

pass such order or orderS as may death fit and just. 

The respondents in the reply affidavit have 

stated that the applicant was through-out working as a 

Casual Labour in the Unit Run CSO Canteen and was being 

paid from the canteen profits. He was never paid from 

the public fund. Lonooguont to various :5dIeme3  which 

are in vogue for regularisation of casual labourers, cannot 

'be invoked by the applicant as he was nbtcasual  worker 

paid from the public funds. The respondents admit the 

jfact that the applicant ws selected and offered the 

appointment of tthelper but contendet that it was dons 

erroneously. In fact, other employeeswho were working 

with the canteen were also given regular aointment4ut 

the same was found to be defective because they were not 

paid from public fund, bu-t r'r. " 	eJy watking r' 'C— 

/. labas. The cpse of those individuals udtm had already 

been taken up with the higher Head Quarters, where the 

matter is under consideration. 

We have heard learned counsel for bath the 

partiás. It is urged by the applicant's counselthat 

the applicant 	d worked as Casual Labourer in the DLRL 

and was paid prom public fund during.the period 1984-87. 

It was only thereafter that he was shifted to the Unit 

Run CSD Canteen. Thus the applicant was; in continuous 
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employment of the respondents and cannot therefore be 

denied the benefit of regLilarisation in accordance with 

the extant scrieme. In any case as the applicant was 

duly selected. and was given -WW,  necessary  appointment 

order. the respondents are. 	jto th.at—of tho-s-arne 
) 

4aftd give him appointment as a helper and continue him 

as such. The important m9ttcar  that has to be verified 

is whether the applicant had worked as a Casual Labour 
A jL OL  L 

during 1984-87 and was being paid from the public 

fund during that period. If that is 90, 	—rir, his case 

for regularisation deserves to be considered 

notwithstanding the fact that from 1987 onwards he 

was working with the Unit Run CSD Canteen of the 

respondents. This aspect of the matter j% require4 C 

to be verified by the respondents. 

In case it is Mui-id that the applicant did 

work as a Casual Labourer with the DLRL during the 

year 1984-87 and was paid from the public fund, he 

should be given similar benefit as was g.ven to 

Sri. PBVS. Murthy and Sri. Srinivasulu who also 

while working as  Casual staff in the Unit Run CSD 

Canteen were  regularly employed as LDC and Lab bearar 

respectively by the respondents. 
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6. 	In view of the a fore stated, the respondents 

are given two months time to verify the working of the 

applicant as stated above and in casth it is round that 

the applicant did work as a Casual labour 1984-87 and 

paid from public fund, the respondents are directed 

to give effect to the appointment order issued by 

Daily Order Part I dt. 28.6.1991. 

7 	 The application is disposed of. No order 

as to costs. 
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(i. CHANORASEKHARR REDOY15 
IIEIIBER (JuOL.) 

Dated : The 10th February 94. 
(Dictated in Open Court) 
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spr 	 Deputy Registrar(J)C.C. 

To 

The Director of Defence Electronics, 
Research Lab, Chandrayanagutta, 
fiyderabad-5. 

One copy to Mr.B.Tharakam, Advocate, 1.40-24, 

One copy to Nr1N.R.tevraj, Sr.CtSC.CAT.Hyd. 

One copy to Library, CAT.Hyd, 

One Spare CODY. 

pvm 

Ashoknagar, Hyd. 
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